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Jute Mills In Wost Bengal :

30. M/s Ambica Jute Mills Ltd.

31. M/s. Megna Jute Mills Ltd.

o?. M/s Angus Co Ltd

33 M/s. Victoria Jute Mills

34 M/s Nuddea Mills

35. M/s. Kankanarh Co. Ltd.

36. I Vs Eastern Mfg. Co. Ltd.

37. M/s. Shree Gourishankar Jute

38 M/s Howrah Mills.

39 M/s la ranagore  Jute

40. Delta >ute Co Ltd

41, M/s Nc'hati Jute Mills Ltd.

42 M/s. Aga Dan Co;

43 M/s. Samr.^ggur Jute.

44. M/s. Gouripore Jute Co Ltd.

45. M/s Kelvin lute

46 M/s. Titaghur Jute Co; Ltd.

47 M/s. New Central Jute Mills

48 M/s North Brock Jute Mills

49 M/s Budge Jute

50 M/s Anglo India Jute Mills

51. M/s Kanoria Jute

52. M/s N.J.M.C, Unit-National

53 M/s J M.C Unit - Union

54 M/s J M.C. Unit - Kinnision

55 M/s J.M.C. Unit - Alexandra

56 N.J.M.C. Unit - Khandah.

Public Distribution System

1784 SHRI MULLAPPALLY RAMACHANDRAN : 
Will the M in ister ot CIVIL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to 
state

(a) the to ta l  n u m b e r  of B lo cks  w here  P ub lic  
Distribution System is functioning in Kerala,

(b) the number of Blocks where the Government 
have in troduces the R evam ped Public  D istr ibution 
System,

(c) whether the Government have received any 
representation to expand the above Public Distribution 
System in more Blocks.

(d) if so, the details thereof; and

(e) the steps taken by the Union Government in this 
regard?

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
S U P P L IE S  C O N S U M E R  A F F A IR S  A N D  P U B L IC  
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) :
(a) to (e) As per the present policy, entitlement of Public 
Distribution System (PDS) is universal in nature. The 
total number of block in Kerala are 152, out of which 21 
are p i t t in g  the benefits under Revamped PDS. The 
Government of Kerala had requested for extension of 
RPDS to another 53 blocks in the December, 1995. The 
RPDS was sought to be extended only to these blocks 
which w ere covered  under E m p loym en t Assu rance  
Scheme (EAS). These blocks were not covered and 
hence RPDS was not extended to these 53 blocks

[Translation]

Cellular Phone Service in Madhya Pradesh

1785 DR. S A TY A N A R A Y A N  JATIA  ; W il l  the  
Minister of COMMUNICATIONS be pleased to state ;

(a) whether the cellu lar phone service has been 
introduced in Madhya Pradesh;

(b) if so, the details thereof, district-wise, location- 
wise and particularly in Ujjain and Ratlam, and

(c) the expenditure incurred on setting up of the 
said system in each district?

THE MINISTER OF COMMUNICATIONS (SHRI BENI 
PRASAD VARMA) : No, Sir. However, l icences have 
been issued to two Indian Companies, namely M/S 
Cellular Communications India Ltd and M/s Reliance 
Telecom Pvt Ltd. for operation of Cellular Phone Service 
in Madhya Pradesh

(b) and (c). Do not arise in view of (a) above. 

[English]

Abolition of Contract Labour System

1786 SHRI A M A R  ROY P R A D H A N  Will  the 
Minister of LABOUR be pleased to state

(a) w h e th e r  H o n 'b le  S u p re m e  C ou r t  in its 
ju d g e m e n ts  has d i re c te d  the  U n ion  and S ta te  
Governments to take necessary steps for abolition of 
contract labour system;

(b) if so. the details thereof during the last three 
years and

(c) the steps taken by the Government to implement 
the  ju d g e m e n ts  and  to keep  a c h e c k  on its 
implementation in S tates9

THE MINISTER OF LABOUR (SHRI M 
ARUNACHALAM) : (a) and (b) Child disposing off the 
matter the Hon’ble Supreme Court of India in Civil Appeal 
No. 5497 of 1995, Gujarat Electricity .Board, Thermal
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Power Station, Ukai Vs Hind Mzdoor Sabha and Ors. 
recommended inter alia that the appropriate Government 
on its own should take initiative to abolish the labour 
contracts in the establishments concerned by following 
the procedure laid down under the Act.

(c) A copy of the judgement has been sent to all 
Ministries/Departments and State Governments for taking 
appropriate action,

[Translation]

Development of New Tourist Spots

1787 SHRI SUSHIL CHANDRA : Will the Minister 
of TOURISM be pleased to state :

(a) the amount spent on the development of new 
tourist spots set up during 1995-96:

(b) the number of tourist spots opened during the 
said period;

(c) the number of tourist places which are proposed 
to be opened during 1996-97; and

(d) the share of the Central and State Governments 
in the expenditure incurred on the development of new 
tourist spots9

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA JENA)
(a) and (b). The Department of Tourism. Government 
of India has released an amount of Rs.1751 48 lakhs 
fo r 182 p ro je c ts  du r in g  1 9 9 5 -9 6  to the  S tate  
Governments/Union Territories for the development of 
tourist infrastructure Identification and development of 
tourist spots is a continuous process and is primarily 
the respons ib i l i ty  of the State G overnm ent/ Union 
Territory

(c) and (d) 116 projects have been identified for 
C en tra l  F in a n c ia l  A s s is ta n c e  du r in g  1 996*97  in 
consultation with the State Governments

[English]

Consumer Protection Act

1788. SHRI RAMESH CHENNITHALA Will the 
Minister of Cl * SUPPLIES CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION be pleased to state

(a) w h e th e r  the the U n ion  G o ve rn m e n t have 
re ce ived  any re q u e s t  from  som e of the  S ta te  
Governments or voluntary organisations to amend the 
Consumers Protection Act, 1986

(b) if so. the details thereof and

(c) the reaction of the Government thereto9

THE MINISTER OF FOOD AND MINISTER OF CIVIL 
SUPPLIES, CONSUM ER AFFAfRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV)
(a) to (c). Yes, Sir. Central Government had constituted

a Working Group to suggest suitable amendments to 
the C onsum er P rotect ion Act. 1986 and the Rules 
fram ed thereunder, to makes it more e ffective and 
purposeful. The suggestions received from the various 
State Governments and voluntary organisations have 
been duly examined by the Working Group The Working 
Group has submitted its report which contains several 
recommendations As the recommendations pertain to 
va r io u s  M in is t r ie s /D e p a r tm e n ts .  d is c u s s io n s /  
consultations with them are in progress so as to finalise 
the amendments of the Consumer Protection Act 1986

Contract to Russian Company

1789. SHRI PRAMOD MAHAJAN ; Will the Minister 
of STEEL be pleased to state ;

(a) whether the Steel Authority of India Limited 
(SAIL) has recently awarded a multi-crore contract in 
Bhilai to a Russian Company, M/s Tyazhpromexport 
(TPE) which is alleged to have been involved in the 
Hawala pay-off case;

(b) if so, the details thereof.

(c) whether SAIL and the Union Government have 
considered the alleged involved of the TPE before the 
contract was awarded to TPE: and

(d) if so. the details thereof9

THE MINISTER OF STEEL AND MINISTER OF 
MINES (SHRI BIRENDRA PRASAD BAISHYA) (a) to
(d) Bhilai Steel Plant/SAIL has awarded in January. 
1996. a contract to M/s Tyazhpromexport (TPE) Russia, 
for tu rn -ke y  p a cka g e  of Raw M a te r ia l  S to rage  & 
Handling System of Sinter Plant No 3 at Bhilai Steel 
Plant.

The order was placed on the basis of competit ive 
bidding and after following transparent procedures, at 
a total order value of Rs 181 310 crores on M/s TPE as 
principal contractor and M/s Tyzhprom - India Private 
Limited as their Indian associate The implementation 
schedule of the project is 27 months from 10 1 96 i.e.. 
the date of the signing of the contract

Neither SAIL nor the Ministry of Steel has any 
information about the alleged involvement of M/s TPE 
in the Hawala case

[Translation]

Expansion ot Telephone Facilities in Bihar

1790 SHRI LALIT ORAON Will the Minister of 
COMMUNICATIONS be pleased to state.

(a) whether the Government have any scheme for 
the  e x p a n s io n  of te le p h o n e  s e rv ic e s  in G u m la  
Lohardaga and Ranchi Districts of Bihar

(b) if so, the names of the Divisional Head offices 
which are proposed to be covered under this scheme 
and


